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Form No.(J)2 
HEADING OF JUDGMENT IN ORIGINAL SUIT 

 
 District--------Nalbari 
 

 IN THE COURT OF CIVIL JUDGE :::::::::::::::NALBARI 

 

 
Present :  Himakshi Thakuria Buragohaign            

   Civil Judge   

   Nalbari. 

 
Wednesday, the 27th day of February, 2019 

 
 

   MONEY SUIT NO. 10/18 

                    
 
   SRI ARUP SARMA  
                    --------Plaintiff      
 
     - VS  - 
 
           SRI DHARITRI DEVI GOSWAMI 
        ----Defendant  
 
   

 

 

The suit is coming on for final hearing on 20-02-2019 in presence of:- 

Advocate for the Plaintiff:- 

    i) Sri Satyendra Nath Sarma 
 
    ii) Smti. Ruprekha Bhagawati 
 
       ---------Ld. Advocates 
 
None appeared for the Defendant. 
 
And having stood for consideration to this day, the court delivered the 
following Judgment:- 
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J  U  D  G  M  E  N  T  

 
1. This is a suit for realisation of Rs. 3,50,000/-(Rupees Three Lakhs 

Fifty Thousand) only from the defendant.  

 
2.  The fact of the case in brief is that the plaintiff maintained a very 

cordial relation with the defendant and off and on there was monetary 

transaction between both the parties. In January 2016 the defendant approached 

the plaintiff to give her an amount of Rs. 3,50,000/- only as loan and she 

promised to execute a hand note and she will repay the amount along with Govt. 

rate interest accrued upon the amount after one year as and when plaintiff need 

it and plaintiff also honestly believe it. Accordingly the plaintiff on good faith gave 

the amount of Rs. 3,50,000/- (Three Lakhs Fifty Thousand) only to the defendant 

as loan on 04/02/2016. The defendant also executed a hand note for the same. 

The defendant after September/17 gradually avoided to maintain the relation 

with the plaintiff. The plaintiff from March/2018  of and on approached the 

defendant to repay the amount but she told some baseless story which created 

suspicion in the mind of plaintiff about the repayment of the loan amount to him 

by the defendant. It is also observed by the plaintiff that although the plaintiff 

tried to meet the defendant she avoided him intentionally. So on 28/08/2018 the 

plaintiff sent a demand notice to the defendant through registered post by his 

advocate but no fruitful result will come out. Hence, to realize the legitimate 

amount from the defendant the plaintiff brought this suit before this Hon'ble 

Court. Hence, this case.  

 
3.     The defendant failed to contest the suit inspite of services of 

summons. As such the case proceeded ex-parte against him. The plaintiff in 

support of his case submitted the evidence on affidavit of 3 PWs and exhibited 

the following documents--- 

 i) Exhibit- 1  :   The original copy of the hand note dated04/02/16, 

ii) Exhibit-2  :   Pleader notice sent to defendant on 28/08/2018. 

iii) Exhibit-2(i)  :  Receipt of Post Office.  

 
 4.  After perusing Exhibit-1 it is clear that the defendant had 
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borrowed the sum of Rs. 3,50,000/- (Rupees Three Lacs Fifty Thousand) only 

from the plaintiff on 04/02/2016. In support of his plea the plaintiff has also 

adduced the evidence of the scribe of the handnote, Pradip Sarma as PW-2. By 

executing Exhibit-1 the defendant had agreed to repay back the borrowed 

amount to the plaintiff along with interest. On perusing the Exhibit-2 it is clear 

that the defendant received the pleader notice. But inspite of that she did not 

return the borrowed sum to the plaintiff. 

 

5.  There is nothing in the record to disbelief the evidence 

adduced by the plaintiff. The conduct of the defendant apparently shows 

that she has neglected to repay the money to the plaintiff with 

intention as promised. The case of the plaintiff is prima facie proved. 

Therefore, I hold that the plaintiff is entitled to a decree for 

realisation of Rs. 3,50,000/- (Rupees Three Lacs Fifty Thousand) only 

from the defendant. 

    O  R  D  E  R 
 

6.  In the result, the suit is decreed ex-parte with cost.  

  The Plaintiff is entitled to receive a sum of Rs. 

3,50,000/- (Rupees Three Lacs Fifty Thousand) only from the defendant.  

  The defendant is directed to pay the decreed amount to the 

plaintiff within six months from the date of this order. 

  Let a decree be drawn up accordingly. 

 

  Given under my hand and seal of this court on this the 27th 

day of February/2019. 

 

                 Civil Judge  

Dictated & Corrected by me       Nalbari 
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Civil Judge, Nalbari 


